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Shri Mohan Dharia
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MR. DEPUTY-SPEAKER: Yuu heve
expressed your feelings you have re-
gistered your protest. This side also
hag had their say, So, the matter
ghould end there, We cannot go on
wrangling over the sama thing. The
purpose is served,
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ArF "Wy 2 (Interruptions)

MR. DEPUTY-SPEAKER: The
House cannot he run in this manner.
I have given you enough opportunity.

W PFA A ®YATG  AF AW &
| R A= w7 famr #1

MR. DEPUTY-SPEAKER: They
have made certain allegations, [ al-
lowed them to give expression ta it.
You have repudinted it. You say, this
is baseless, there is nothing like that,
The matter should end there. What
else do you wan®? Tet us get on with
the business of the House,
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T FY oA FE &, ) TW 144 AT
giudee 9d 99T 49T WET & WE-
o g @ A g 2, A wE g

ara TJE &) T 5 (Interruptions).

MR. DEPUTY-SPEAKER: Order,
please. I am not going to listen any-
thing further on this, Nothing more
will go on record,

SHRI HUKAM CHAND KACHWAL*

———

14.43 hrs.
GUJARAT BUDGET, 1975-76

MR, DEPUTY-SPEAKER: Now, be-
fore we take up the presentation of the
estimated receipts and expenditure of
the State of Gujarat for the year
1975-76, 1 have & note from Mr. Mava-
lankar saying that he wishes to raise
a point of order. I do not know what
is the point of order.

Mr Mavalankar.

PROF, MADHU DANDAVATE
(Rajapur): It is good that you are
listening to the point of order before
giving your ruling

MR. DEPUTY-SPEAKER: ot
course. T think, it is the right of every
Member to raisa a point of order and
it is the duty of the Chair to listen
and to give a ruling,

SHRI P, G, MAVALANKAR (Ah-
medabad): Mr. Deputy-Speaker, Sir,
T am grateful to you for permitting
me (o raise a point of order on the
Gujarat Budgrt and the Supplemen-
tary Demands for Gants for Grants
for Guijarat to be presented to this
House by the Minister of State in the
Ministry of Finance, Mr, Pranab Ku-
mar Mukherjee

My point of order is this. Gujarat
continues to be under the President's

“Not recorded.
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Rule and the Centre has, thereiore, a
direct responsibility for everything
that happens there in terms of ad-
ministration. That js why they have
come to this Hou.n today to present
the Budget for ny State. My objec-
tion is, why it is that the Budget
which should have been presented to
this House and tu Lius House a'ane
has alreadv heen presented by the
Government io the other House? This
is a wvery serious affrong on all well-
established rules and conventions
enshrined in the Constilution in the
Rules of Procedure, in the Conven-
tions and in the Directions of the
Speaker. This MHouse has the exclu-
sive privilege 2f having in theur pos-
session all  the Hnaneial powers.
Therefore, I am surprised, sorry and
even agnry that the Government should
have found it proper to lay the Bud-
get and the Supplementarvy Demands
for Grants in respeet of Gujarat zl-
ready before the other House

MR DEPUTY-SPEAKER, You
have made the wvoint Hos the Min-
ister anything io ..y oa this?

THE MINISTER OF STATE IN THE
MINISTRY 0OF FINANCE (SHR!
PRANADB XKUMAR MUKHERJEE):
At the very nutset, let me tender my
apology for the inconvenience caused,
But what had becn decided was that,
after laying the RBudoet hoere gt
would be laid on the Mooy of the ather
Hause which i« the vaual  practice.
But what happened was this When
the list of businecs came, it was found
that presentafinn of the Guiarat Bud-
get had been placed after the call-
gitention but after call-attention
there was recsss and it could not be
placed here Whon my colleague the
Deputy Minister, raisad this issue on
the floor of the olher House, che was
permitted by the Deputy Chairman of
the other House to lay it on the Table,
and she had not othar option but to
do it. Unconditionally I tender iy
epology A the inconveniencs caused
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to this House, There was no inten-

tion to lay it there first,

SHRI P, G. MAVALANKAR: While
1 appreciate and ancepl what the
Minmister says in terms of uncondition-
al apology, nonetheiess I must say
that the matter cannot be allowed to
rest at mere expression of an  une
qualified apology, because, after gll as
1 said in the beginning, this is a direct
virlation of the Constitutional provi-
sion and of *h2 Rules of I'rocedure. ..

MR. DEPUTY-SPEAKER: What
is the Constitutional provisien? Why
don't you read thiat oat?

SHRI P. G. MAVALANIIAR: The
Budget must first be introtheced in the
lower House. The Rules af Proce-
dure and the Constitutional provision
clearly say that all f{inancial powers
are exclusively i the possession of
the lower House. Lok Ssbha, and the
Rajya Sabha cun anly doscuss

Mt  DEPUTY-SPEAKER- 1 have
your poini, Kinrdly sit down.

Ii we go hy the Constitul.on siricl.
1y, thete s nouns w prevent  the
presentatiwon.  'The Riles of Frocedure
vannot overtide the Constitution, 1
will read out the relevant provision
of the Conshitution I think, you are
making u point relaliag {0 Money
Bills, There iz a yuesting of pro-
pricty in what you sars, DBut if you
go strictly by the spint of the Con-
stitution. 1 do not think there js any
bar. 1 will reud out the proision of
the Constitutian. Article 112 says:

“The President shall in respect of
every financial year cause to be laid
before hoth the House of Patlia-
ment a statemcnt of the estimated
reccipts and :xpenditure of the
Government «f India for 1lLat year,
in this Part referred to as the ‘an-
nual financial statement’”

So, strietly, aceording o this. it does
not bar the presentation of the Esti-
mated Receipts and Expenditure to
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the other House even before this
House. But there is another provi-
gion in article 108 which says:

“A Money Bill shall not be in-
troduced in ihe Council of States”

This is, to establish tle primacy of
this House 'in financial matters. [
think, the Minister himseli 1: awure
of a little bit of impropticty in this
regard. He has alcearly given his
apology. The matter should end ‘here.

SHRI P. G, MAVALANKAK" is it
not the practice that the Central Bud-
get is always introduced in the Luk
Sabha and never in the R jva Sabha?
This is something ke z Central Bud-
get. The Central Budget of the Gov-
ernment of India is introduced in the
Lok Sabha and never in the Rajva
Sabha.

MR, DEPUTY.SPEAKER: 1 sce that
there is an elvment of impepricty

SHRI P, G. MAVALANKA; s
iy also a kind of Ceniral Budret nns.
much as Guiarat 1z under Central rule.

SHRI H . MUKIIERJEE (Calcutta-
North-East). 1 would not have pre-
sumed to intervene unless you had
made the obsrreations to begin with
to-day which mught caus: romc con-
fusion later or. If a7 y>u began by
saying that the Constitution has no
bar in regard to this position  that
President shall cause the Budget. if he
so chooses, {o be presented first in the
other House, if that kind of observa-
tion falls from the lips of th~ Deputy-
Speaker, it might conceivablv cause
some difficulty. I appreciate that you
have said later that gome impropriety
was invalved, that the Minister has
acknowledged it ang with a handsome
apology explained how it happened.
but the original observation which
you have made might cause some mig-
givings and might later be exploited
to the disadvantage of the Lok Sabha,
which I want to guard against.

1975-76

MR, DEPUTY-SPEAKER; I do not
think 0. I have rmade a distinetion
between the presentation of a Budget
and a Money Bill, In the case of a
Money Bill, you cannot present a
Money Bill in the cther ouse, but,
with regard to this, it is the praciice
that it should first he presented hore
and then it goes there, and the Min-
1stey has given hw apology and hes
also explained the crreumstances un-
der which he had 10 do 1it. We should
accept that ana procced with the
business.

PROF MADHU DANDAVATE: The
opposition alwaxs accepts an apoiogy.

THE MINISTER OF STATE IN THE
MINISTRY OF TFINANCE (SHRI
PRANAB KUMAR MUKERJEE): Sir,
I lay, on the Table of the House, the
Annual Financial Statement of the
State nf Gujarat for the financia! year
1975.76, 1 shall, in due course later in
this Session, also move the House to
vote, on-account, supplies needed to
meet the State Governmnet's inescap-
able expenditure on administration
aud development drurng the first 5
motithe of 197576, until supplies for the
whole year are granted.

Remised Estimales 1974.95

2, The Budget Estimates Tor 1974.75.
as passed by Parliament, envisaged 8
nominal overall surplus of Rs. 3 lakhs.
Despife gronomies in non-essentjal pxe
penditure, raising of additionl resources.
acrelerated recovery of Government
dues, ang receipt of advance Plap
assistance amounting 1o Rs. 14.14 crores
from the Central Government, the
overall position in the current year is
now cstimated o deteriorate by Rs. 70
lakhs. This is mainly due to the large
expenditure that the State Government
wag called ypon to incur to provide re-
lief to the people affecleg by the un-
precedenied droughtl, price escalations
in the cost of irrigation and power pros
jects and grant of further instalments
of dearness allowance to the Stats
Government employees. Against the
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original estimate of Rs. 5 lakhg as the
cash balance of the State Government
at the commencement of the year, the
annual cash balance was minus Rs. 2.63
crores. As a resit, the State Govern.
ment ig now expected to close the year
with @ minus balance of Rs. 3.30
crores.

Budge¢ Estimates 1975-76

5. Hevenue Receipts in 1075-76 ars
estimated at Rs. 301.99 crores and ex-
penditure, on Revenue Account, at Ra
364.06 crores, leaving a surplus of Rs.
27.93 crores in the Revenue Account.
Disbursements on Capital Account are
estimated to exceed the receipts by
Rs. 31.20 crores. On the whole, there.
fore, the estimaies for 1975.76 envisage
a deficit of R's, 3.27 crores and. conse.
quently, the State Government would
have overdrawn its cash balance by
Rs. 6.57 crores at the close of the year
Obviously, therefore, 1t might be neces-
sary for the State Government to mobi.
lise fresh resources in 1975.76 so as to
wipe off the deficif.

State Plan Outlay 1975-76

4, The outlay on the State Plan in
1975.76, including a special provision
tentatively of Rs, 15 crores for tackling
effectively the problems created by
drought and other natural calamities,
is contemplated at Rs, 187.65 crore. The
contemplated Plan outlay will be met
to the extent of Rs. 51.08 crores by
local bodies and public sector undef-
takings from their own resources and,
for the balance of Rs. 136.57 crores,
provis:on has been included in the State
Budget I have just laid. Central
assistance towards the State Plan for
1975.76 has been assumed at Rs. 32.17
crores, which is of the game order ag
in the current year, excluding the
advance assistance to which I referred
earlier. In formulating the Plan for
1975.76, due emphasis, within the con.
straint of resources, has Deen lald on
the requirements of the core sectors
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of power, irrigation, agricullural pro.

duction and productive labour oriented

workg like Soil Conservation, affore-

station, minor irrigation ete., to meet

the problem of scarcity rellef.

Drought

5. Faulure of the monsoon in three
successive years and the devastating
floods in certain parts of the State in
1972 have caused serious strains in the
economy of the State. Bcarclly ‘and
semi-scarcity conditions bhave affacted
nearly two-thirdg of the villages snd
more than 8 lakh people are heing
provided work on various relief meas-
ures taken up by the State Govern-
ment., Government have also been
providing cash doles, where necessary,
and have taken steps to supply to 10
kilograms of foodgraing per momth to
each scarcity labourer. In addition
Government has underteken distribu-
tion of vitamin tablets and other medi-
cines to the people affected by scarcity
conditions. We must also expresg our
gratitude to the several voluntary
agencies 1n Guparai ¥o have
generously extended their helping
hands to supplement the rclief
measures undertaken by the State
Government. While the TFinance
Commission had allowed for non-
Plan expenditure on relied works
at Rs. 4 55 crores a year, a provision of
Rs. 11.60 crores has been included in the
Budget for 1975.76. Besides, ag I
stated earlier, the Budget also includes
a provision of Rs. 15 crures for Flan
outlay on relief works. I may add
that the drought prone areas pro-
gramme, for which a provision of Rs.
6 crores has been included in the
Budget for 1975.76, will also help to-
wards scarclty relief.,

Public Distribution of Foodgrds

6. Public distribution of foodgrains
in the State had to be increased con-
siderably due to scarcity canditions.
In January this year, the quantity ol
foodgrains distributed exceeded one
lakh tonnes against 84 thousand tonnes
last year. The Stale Government in.



265 Gujarat Budget, PHALGUNA 14, 18968 (SAKA) Gujarat Budget, 266

' 1975-76

tensified its eflort io augment supplies
needeq for the public distribution
system, both by making market pur-
chases from other State as well ag by
obtaining larger allocations from the
Central Pool, from which 92,000 tofines
were allotted in February 1975, againss
87,000 tonnes 1n ithe preceeding month.

Agricultural Production

7. The drought has had its inevitable
adverse effect on the agricultural pro-
dyction in 1974-75. Kharif production
of foodgrains in 1974.75 fell ghort of
the target by 22 lakh tonnes. Rabl
production also is not likely to be
satisfactory. The State Government
has jaken several measures, gome long
térm, to increage agricultural produ-
ction in the State. A high.level Com-
mittee, headeq by the Governor, bhas
saen set up to guide and monitor agri-
cultural programmes. A Foundation
Seed Corporation is also being set up
in the State for streamlining the
arrangementg for supply of seeds.
Considerable emphasis i3 being laid
on development of irrigation facililies
through multipurpose, major, medium
ang minor irrigation projects, Con-
struction of canal workg for the Ukal
Project, which is complete, has been
accelerated With a view to raising
the level of sub.soil water, which has
receeded unduly low, a three.year pro.
gramme of check dam is being imple.
mented In each District. To achieve
full utilisation of the irrigation poten-
tial of major irrigation projecfs and fo
ensure coordinated development of the
command areas. two Areas Develop-
ment Authorities, one for Ukai.Kakra.
par and the other for Mahi.Kadana
Pioject, have been set up.

Power Generation

8. With the commissioning of the
first two units of the Ukai Hydro.
Electric Project in August and Decem.
ber, 1974, the installed capacity for
generation of power In the State went
up from 1142 MW at the end of 1973-
74 to 1209 MW. The third unit is ex-
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pected to be commissioned within a
short time and the fourth by the end
of December 1975. Two units of the
Ukai Thermal Power Station are ex-
pected to be commissioned in June and
Seplember 1973.

Industrial Development

8. The IFFCO Fertiliger Plan in
Kalol was commissioned in November
1974 and dedicated to the farmers of
India by the Prime Minister. The
Gujarat State Pertilisers Co, Limited
has secured letler of intent for setting
up new fertiliser planis with daily
capacity of 1350 tonnes of Ammonia
and 1600 tonnes of Urea. As the
Honourable Members are aware, the
caprolacium plant of the Company was
commissioned in March 1974.

The Gujarat Industrial Develop-
ment Corporation has taken in hand a
massive programme for the constru-
ction of 4000 indusirial sheds. Three
other new Companies have alsd been
registered, namely, The Gujarat Tyres
Ltd.,, Gujarat Alkalies and Chemicals
Limited and Polymer Corporation of
Gujarat Limited. For development of
electronicg industry in the State, the
Government is setting up an Electro-
nics Development Corporatoin, The
Government of India also have decid-
ed to set up their second Security Paper
Mill in Gujarat. In the field of cottage
and small scale industrieg also, addi.
tional funds have been provided to the
Gujarat Khadi Board to take up fHe
‘programme of providing employment
in scarcity areas.

Welfare of Backwarg Classes

10. The State Government has un-
dertaken special programmes in educa-
tion, health housing, etc., for the wel-
fare of backward classes. The rates of
scholarships to the Schedled Castes and
Scheduled Tribes, Nomadic Tribes and
Denotified Tribes have been raised. A
Tribal Area Sub.Plan for the tribal
people in the State has been prepared.
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The State Government has also iaken
vigorous steps for the removal of un.
touchability and has increased the
reservation quota for employment of
Scheduleg Castes and Scheduled Tribes
in gazetted posts of the State Gov.
ernment, It has also been decided to
set yp a Harijan Development Cor-
poration for the socio-economic uplift.
ment of the Scheduleq Castes.

SUPPLEMENTARY DEMANDS FOR
GRANTS (GUJARAT), 1974-73

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): 1
beg to present a statement showing
Supplementary Demands for Grants in
respect of the State of Gujarat for the
year 1974_75.

—

15.02 hrs.

RAILWAY BUDGET, 1975-76—
GENERAL DISCUSSION

MR, DEPUTY SPEAKER: Now we
take up the General Discusgion on the
Railway Budget, Shr1 Samar Mukher-
jee.

SHRI SAMAR MUKHERJEE:
(Howrah): Mr, Deputy-Speaker, Sir,
this time, the Railway Mimster has
presented an optimistic budget and it
has hean ecalled a surplus budget.
There has been no rise in fares or
freight rise ag 1t was done last year.

That was because the eléction 15
coming. So, the railway budget is pre-
sented in sucn a way that it helps the
ruling party to win the election. That
is why this budget has been presented
in such an optimstic way. This budget
has raised high hopes. But, from the
reports, it is clear that the railway is
sick and that sickness cannot be cured
by this budget. It Is illuséry and
absolutely unrelated to reahty. The
Minister, for example, hag said in his
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budget speech that the Railways
are geeing the end of the tumnel. You
should know that the tunnel is not one
that you can pass it over. But, you are
going too deep in another tunnel. In
the railway tracks, there are so many
tunnels and when the train tumbleg in
darkness inside such a tunnel, nobody
will come to rescue you at that time!

What s the basis on which this
oplimism hag been exprefsed? You
have further saiq that the prospects of
the next year will depend on the
growth of the industry and our agricul-
tural economy as also the cost of living
index. So, your expectation is that
the cost of living index will go down.
But, the actual reality is just the re.
verse. The economy is not recovering.
It is further worsening and deterlgfat.
ing
budget

I again guote from your

speech:

“There is a general apprehension
amongst economic analysts that re-
cession-cum-inflation  will deepen
and economy in the highly deve-
loped countries will get worse be-
fore it gets better in 1975-76."

You admit this. But you know also
that day in and day out our Prime
Minister and all the Ministers are
saying that there are forces which are
beyond our contrel for which this rise
in prices is taking place and this has
become & global phenomenon. Here
your 1dea is to completely isolate thas
Indian economy from the international
economy and you expect that our eco-
nomy will be less bloomy, if not vosi-
tively better. This is not a realistie
assessment. 1 do not know some as-
trologer might have advised that the
coming year will be a bright year but
the observation of that astrologer is
beyond this debate. So, I am not
going into it. There was a news-atem
in the Press that even the timing of
the presentation of the budget was
changed on the basis of the advice of
an astrologer.



